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ORDER

PER SHRI SUNIL KUMAR YADAY, JUDICIAL MEMBER :

This appeal by the assessee is preferred by the assessee against

the order of the Commissioner of Income-tax (Exemptions) dated
28/7/2016, inter alia on the following grounds:
“l.  The order of the Commissioner of Income tax
(Exemptions) under section 12 AA is contradicting to the

law and facts of the case.
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2. The learned Commissioner of Income tax
(exemptions) ought not to have rejected the application
in view of the charitable objects without offering an
opportunity of hearing.
3. The learned Commissioner of Income tax
(Exemptions) ought to have been given an opportunity of
hearing before rejecting the application.”
2. This appeal came up for hearing on 6/11/2017 but none
appeared despite service of notice for hearing. We, therefore, have no
option to hear the appeal ex-parte. However, we have carefully gone
through the order of CIT(E) and we find no error therein.
3. Since we do not find any infirmity in the order of the CIT(E),
we confirm the order.
4. In the result, the appeal of the assessee is dismissed.

Order pronounced in the open court on 10" November, 2017.
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